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within the stipulated time due to oversight and inadvertence. It was further

stated that the company has been filing its income tat sales tax, service tax,

LBT/GST retums regularly. The Petitioner enclosed invoices and bank statement

to prove that the company is in existence and doing business.

3. On hearing the submissions of the petitioner in persory Report of the

ROC, Pune and on perusing the documents filed, it is clear that the Company is

in operation and unless otherwise the relief is given to the company, the

employees and the customers of the company will be put to great hardship.

4. Accordingly, the Respondent is directed to restore the name of the

company forthwith in the Register of Companies maintained by him subject to

the condition the Petitioner Company will deposit a sum of {2,00,000 as cost

irnmediately with ROC, Pune and will file the pending financial statements and

annual retums with the Respondent within a period of 30 days from the date of

receipt of this order, failing which this order will stand withdrawn

automatically.

5. The Petition is disposed of in the above terms.

V. NALLASENAPATHY
Member (Technical)

B.S.V. PRA SH KUMAR
Member fludicial)
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